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AbolltloD or Z-l System or 
SaltM_nt 

8914. SHIU MURASOLI MARAN: 
Will the Minister of RAILWAYS be pleas-
ed io state: 

(a) whether it is a fact that areas to 
which salt is moved are divided as zonal 
and Don-zonal ; , 

(b) if so, the reasons therefor; and 

(c) whether Government propose to 
undertake the study of salt production and 
its demands vis-a-vis Railway transporta-
tion and consider the abolition of the 
Zonal System of salt movement? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) and (b). 
No. However, for the purpose of rational 
distribution of salt by rail, salt producing 
sources in India are divided by the 
salt Commissioner into six compact 
zones and the consumiDl areas have been 
liDked with one or more zones to ensure 
adequate availability of salt in these areas 
from the nearest suitable source in the 
quickest possible time. The main purpose 
of this scheme is to ensure equitable dis-
tribution and rational pattern of movement 
of salt required for human consumption, 
so as to avoid transhipment, long haulale 
and cross movements. 

The salt tllus programmed by tbe Salt 
Commissioner and approved. by the Rail-
way Board is known as zonal salt and is 
cleared in priority class 'C' of the Pre-
ferential Traffic Schedule up to the quotas 
indicated in the programme. Salt Dot so 
prolrammed is known as non-zonal salt 
which moves from any source to any des-
tination in the normal course and moves 
in priority 'E' along with other IOneral 
loads traffic accordina to tbe date of regis-
tration. 

(C) Such a study was conducted by tbe 
Joint Technical Group for Transport Plan-
nina iD the Planning Commission in April 
1967 which took the deci.ion that tile move-
_t of salt by rail ahOllld contillue to be 
repl.ted_ b)' th~ ~1I.1 kbem~ '! at p~ 
fC!jt, 
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8916. SHIt! BAIlURAO PATEL: 
Will the Minister of COMMERCE be pleas-
ed to state: 

(a) tbe main terms and· COIIditiCIIIS of 
,h~ a,roement ~ter~d ifttq by tIw ~at, 




